. in Schedule B, shall remain in force until the 31st day of March

v € b 4 M(s’ ;ﬁ (;7—8 4. é ._
‘f “7#" Y 47950, 5 . ,

K " Act No. I of 1949 ,’ e s “"“"’”S
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[PassEDp BY THE DOMINION LEGISLATURE]

(Received the assent of the Governor-Geneml on the 1iti I'ebruary, 1949)
An Act further to amend the Indian Taviff Act, 1934,

HEREAS it is expedient fur’ohelm'ﬁo amend the Indian Tariff Act, 1934
(XXXIL of 1984) for the purposee hereinafter a,ppeanng,

It is hereby enacted as follows —

1 Short title.—This Act may be called- 'ohe Indian Tarilf (Amendment) Act,
1949

2. Definitions. —In»thls Act, unless there is anything repugnan‘o to the sub]ect
-or context,—

(a) *‘General Agreement’’ means the General Agreefnent on Tariffs and
Trade, the Protocol for the provisional application of which was signed on
-behalf of Indig on the 8th day of June, 19483;.

(b) “Ttem”” means an Item in the First Schedule to the Tariff Act;
(¢) ‘‘notification’’ means a notification in the official Gazette;
(d) “*Schedule’” means a Schedule to this Act;

"{e) ‘‘Tariff Act’’ means the Indian Tarift Act, 1934 (XXXII of 1984)..
3. Amendments to Act XXXII of 1934 ~~The Ttems in Schedule A? shall

-be amended in the manner directed thereln Sr . T L
| /760 sty F e =
4, Dura,tlon of certain amendments.—The amendments made by section 3,

. exeept in so far as they relate to the Items or portions of the Items speclﬁed‘

Prov1ded tl‘at in case the General Agreement ceases to apply-to Indla, ‘the-
Central . Government may, by notification, modify any such' amendmsnt not
relating to any Item or -portion of an Item in Schedule B, in any manner it
thinks fit, but such modification shall not result in the imposition of a duty -
higher than what would have been leviable under the Tarlff ‘Act, if this Act
hai noy come mto force.

Explanation.—Nothing contained in this section shall be deemed to hmﬂ,
in any way the duration of the amendments relating. to the Items or portions
of the ltemsz, specified in Sghedule B 7[7960

7

=,
5. Duty not to be levied. or increased j ce;tem cases,_.-.l s herebyj'declare‘f.b'

that, until the 81st day of March, 19517t

(a) no duty shall be levied on the articles to Whl(‘h the first ﬁVe Iterrg
in Schedule C relate, and

(b) the duty levied on the arhlcles to which thc SL\th Ttem in that.
Schedule mlates shall not be increased above 3 per cent. ad valorem '

Provided that this section shal: stand 1epea]ed it and when the General"
Agreement ceases to apply to Indla

4 $w(7 47 14 ﬂv/’ﬁ/[ﬂf

\7{ sM/,;A 7 dvgoy Lty
fodany | (95
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6. Power to declare Act inapplicable to articles of certain countries.—The .
Central Government may, by not'tcation, declare that the provisions of this
~Act shall not apply to any goods which are the produce or manufacture of
countries which are not, or which cease to be, parties to the General Agreement;
and thereupon the duties applicable to such goods shall be those wlach -would
have been applicable to them if this Act had not come into force.

. Additional duties of customs not to be levied on certain goods.. -Thu
additional duties of customs referred to in section 5 of the Indian Finance Aet,
1948 (XX of 1948) shall not be levied or collected on the goods comprised in
any of the Items specified in Schedules A or C.

t. Decision of guestions regarding the applicability of the General Agree-
ment.—If any question arises whether the General Agreement applies to any
country, or whether it has ceased to apply to India or any other country, it
-shall be reforred to the Cenfral Government whose decision shall be final uud
shall not be liabls to be questioned in any court of law.

p , E SCHEDULE A
ST R o (8e6s. section 3)
| Preferential -rate or
duty if the article is
the produce or mang. Diration of
: . facture of protective
Name of article Nafuvre of duty tapdard yate rates of duty
of duty . The { A :
United British
Kingdom €olony
“Bacon and Ham, not| ; rovenne | 30 per cent ad T B e
canned or bottled. Reve - palorem.
‘Bag and .| Revenue 26 per cent e T
’ngg %ﬁﬁ'&ﬁ L ad valoren . . .
bottled. ¢ * 1 o
e | tter, Cheese’ and ‘ 30 per cent ad | . ... o
.(ﬂ)g;&!_'__%: . ‘4 «B(l}lhee. ‘Reve.n_ue 0 Dot e
Sytsriute and | 4 [ Ghee . -+ | Revenue . 3‘1]”1?091};159“ ad e
insert iv thelr : L ’ 25 per cent ad
a.%;;;ecgpnate 4«4 Butter . Revenue - 2ml‘_¢)wrem. o
LIRS ese . - Revenue 5 per cent a e -
, | 4 Chees - valorem.
IS - i . [
y ilk, condensed OF | Revenue . 30 per cent ad o
i) For o CaD Myl)re’served, _in- ‘ . - valorem. ’
cluding milk :
cream. ) ) 4
N 1= — pe—
" Suisti “4(1) | Milk, condensed or | Revenuc 25 per cent ad ] f
Sulstitvie L 1Mg)lrese:'ved, includ- . . valorem. :
) ' N ing -milk . cream, | -
but excluding
dried skim .milk,
that s “to  say, - ‘
. ‘driéd jaflk powder rx e L . - . R
v containing oot i
more than 4 per
cent of fat and no . o
added ingredients. i .
4(2) | Dried sklm milk, o Free.
o that is to eay, : .
‘dried milk powder
- containing - not
mote than 4 per
cent of fat and no - ) ‘
added ingredients, - . ;
4“3 Steriliced crears. . | Revenue 25 per cent. ac . ‘ .
. valivewme. :
oy ) ; §=s ol o (3
° &
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(iv) After

Tnaors,

(%) After
3

fnsert in thelr aﬁ-
oropriate places

(V) For

substitute

<eli F.or

Swhstifute  and
insert In their
sppropriatey

places. .

Substitute

dx) dfer .

fagert in the ap-
propriate place

Preferential rate of
duty if the article Is
the produce or manu-

facture of .

Item Name of article [ Natureof duty | Standard rate

No. : of duty . !

The A

United British
Kingdom Colony

e Vegetables, allsorts,| Preferential 88 per cent ad .
fresh, dried, salted revenue, valorem. aﬁ‘,ﬁ?&ﬁ?,’,“--
or preserved, not - *
otherwise speeified.

“7(1) | Dehydrated vege- | Preferentlal 30 per centad 2 \
tables, all sorts, revenus, dalorent. af,%%,-::.n}'
other than foma-
toes, onions, pota-
toes and caulifiow- .
ers, - - -

g Frults, all sorts, | Preferential 36 per cent_acz_ 24 per cent
fresh or preserved , revenue. vzlorem. ad vaglorem.”
not otherwise spe-

- cified, : ~

““8(4) | Apples and . pears, “Preferential 80 per cent ed 24 per 'cent
fresh. Ievenue., valorem. ad_valorem.

8(5) Prunes and grapes, | Preferential 80 per cent ad 24 per oent
resh, revenus, valorem. _ad valorem.”

“8(1) | Currants Revenue Re. 1-8-0 per (T

. - ewh. -
“8(1) Currants . | Revenue Re: 1 per.ewt. e 7
“9(3) | The following splces, | Preferential 64 per cent ad 45 per cent
- whether ground or: | revenue. valorem, ad valorem”
}mgmund, name- . .
y i—
Cardamoms, cassia,
clnnamon, cloves, |-
nutmegs and
pepper.
“9(3) | The following spi- | Preferential 54 per cent ad e 45 per cent
| ees, whether ground reévenue. valorem. ad valorem
of unground, name- . co o
Ca;da.moms, oinna~-
mon, cloves,
nutmegs and
pepper. : . ’ o

A7) Cassia lignea, ground | Preferential 50 per cent ad . 45 per cent
“or unground. ) revenue. - valorem. ad valorem™

“@9(6) | Vanilla beans Revenue .80 per cent ad L

. K valorem. ’ .

“9(8)- | Vanilla beans . |. Revenue 20 per -cent ad .

. . valorem.
RUT) Grain and pulse, not Troe - "
otherwise gpeci-
fled, including
broken grains and .
: Fu]se, but exclud- ‘
. - Ing flour.
“10(2)| Rice . PR Free w

Duration ¢
protective rat
of daty
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reyonue.

© [acT %
Preferential rdate of
duty if the adrticle is
the produce or manu-~ .
iy facture of D&%ﬁégﬂgg
4 m i Y
INOI? Name of artlclg Nature of duty Stagg?ﬂ?t yrate o of duyy
The A
United British
Kingdom Colony
(X )After e Seeds,. all sorts, | Revenue 30 per cent ad "
. not otherwise valorem.
specifiei. : .
-
Insert in the ap- “12(6) Grassgand clover | R e 15 per cent ad T *
propriate place. . BeecCfy evenu w?mch. o
L]

“(31) After o] “13 Dyeing and Tanning | Revenue 30 per cent ad ”
Substances, al . valorem.
sorts, not otherwise

y specified.
- Ingert in the ap=- | ¢13(8)| Cochineal Revenue .20 er cent ad ”
propriate place ) va?o:em.

@11) For » | “18(4) | Gums, Arabie, Ben- | Preferential 36 per cent ad 24 per centl
jamin (ras _and revenue. valarem. ad valorem
cowrie) and. Dam- )
mer (including un-

i refined batu) and
* rosin. ’
i o , —
: Substity and | +13(4) | Gums, Arabic, Bens | Preferential 6 per contad 24 per cenb|
L {nsert in their jamin ~ (ras. _and -:evel;lue,]a aval%rlz;m; i ad valorem
a{g)ropriaw . cowrie) and Dam- :
places. mer (including un-
: refined batu). )
':. A 13(9) | Rosin . . .| Preférential 24 per cent ed- o E 24 per cent
i revenue. orent. ad oalorem.__
{(x1§Y) For . “15 All sorts of Stearine, | Revenue 30 yer cent ad "
- © WaX,_grease a,nd valorem.
i animal = fat not
otherwise speci-
fied. .
Subatitute  and | “16 ‘Al sorts of \3vaxi Revenue "30 per cent ad -
insert in their grease and animal valorem.
appropriate fat not otherwise
places. R specified.
: 15(9) | Mineral grease, in-’| Revenue 27 per cent ad
. ﬂlldmg petrolenm |- valoren.
. -Jelly. R . R .
15(10) | Stearine . | Revenue 925 per cent ad \ 32 :
: . valorem.
(xiv) For « | “15(5)| Fish oil and whale | Revenue Ra. 12 pet cwt. " .
] . . oil, hardened’ or
hydrogenated.
' Su «litute «15(5)| Fish ol and whale | Revenue Rs. 10 per cwt. ”
il, hardened or
hydrogenated.
: XY 1’4 .| “15(8)| Vegetable Non-es- | Preferential 42 per cent ad. ‘|; 30 per cent

( )‘-‘ﬂ gential oils not others| revenue, - ml};rem. . ad valorem®
wise specified, ' L

. ynsert- ipthe ape | “15(11) Tung ofl Pieferontisl 'g0 per cent ad V' ... 30 per cent

. propriate place valorém ad valorem”

A

1



=

Britlsh Coloay,

manufactures in
& Britlsh Colony
plus 6 per cenp
ad valorem,

or 1949] Indian Toriff (Amendment)
- i
Preferential rate of
duty If the artlole Is
the produce or manuface
! ture of
. Item Name of article Nature of duty Standard rate Duratlon
No, ) : of duty ) of ?rohecﬂve
. : The A rates of duty
N United Britlsh
Kingdom Colony
{xvi) After “15 (8)| Al sorts of animal | Revenue 20 per cent- ad
oils not otherwise B valorem. e
specified.
Ingert {n the ap- |16 (12) _ Neatsfoot oil . | Revenue 15 per cent ad| - 4
propriate place - : : valorem.
{Xvil) For “16 Canned or bottled | Revenue 30 per cent ad " -
’ bacon, ham and valorem.
lard. .
. Substitute “16 Canned or bhottled | Revenue 25 per cent ad e
: _bacon, ham and valorem .
lard, - .
3 _
£ x¥ili) For . | “16 (1)] TFish, cenned Revenue 30 per cent ad . see @
E B valorem.
Sybstituta and “16 (1) | Tish, canned, other | Revenue " 20 per cent ad N
ingert 10 their than canned sardi- - valorem.
appropriate nes and pilchards,
places. ) .
16 (3) | Bardines and pil- | Revenue 20 per cent ad . e
.| chards, canned. valorem.
4xlx)_For “50 (1) | Fruit Fuices, Squa-
S shes, Cordfals and H
Syrups—
(@) manufactured in | Protective 27 per cent ad v
a British Colony. 0 g li'fo%’h 31‘*‘
-~ . . : . B
(b) not manufac- { Protective 40 per cent ‘ad ' 5
tured  in’ N ‘ Maroh 518,
. British Colony. vaiorem 1940 7
Substicute and | “20 (1) | Frui Juices, Squa-
insert in their ghes, Cordials and
appropriate Syrups unot other-
places, _wise specifled—
(@) manufactured in | Proteetive 30 per cent ad . v \
a British Colony. . W;I;oram_ %T&h 31’”"-
(b)not manufac- | tective 40 per cent ad-| - Mazch 31at
tured in a alor em. : ¥
" British Colony. P 1949, -
20 (5) | Juices either indlvi-
dually or in mix~
ture, of the follow-
ing fruits, namely :
Apricots, Berries, -
QGrapes, Pineapple,
Plums  and
! Prunes— -~
(@) manufsctured | Protective 34 per cent ad ese Maroh 31s8;
in a British : Torem. - !
Cglony. valorem 1049,
(b)not manufac- | Protective Rate of dufy as . M 1
tured in a actually charged 19‘1‘&‘3-3 !g
at the tlme for
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Preferential rate of
duty if the articls. i3
the DrOdtuce orfmanufuc ton of
. . _ture o uration o
Ilt‘}%m Name of article - | Nature of duty | Standard rate e p:B)teCtlve rates
' . of duty : of dnty
The A *
United - British
' Kingdom Colony
. R
“20 (2)} Vegetables, conncd | Preferential | 36-
. per cent ad 24 per ce;
(xx) For or bottled. revenue. valorem. ad valiwencup’t
Substitute and “20.(2)| Vegetables, canned | Preferential 86 per cent ad 24 per cent ’
insert In their or bottled” the | 'y ; Tt L
appropropriate | - following,  name- evenue,. ; valorem ad valorem.
places ly: tomatoes, po-
: tatoes, onions and
caulifiowers,
. . At ) 4
20 (6) | Asparagus, canned | Preferential 24 .})er cent ad 24 per cent,
revenue, valorem. : ad valorem.
20 (7) | Vegetables, canned ' | Preferential 30 per cent ad 24 per cent
or boftied, all | revenue. valorem. ad valorem,”
sorts, other than :
tomatoes, potatoes, .
. : oniong nd A
¢ caulifiowers. :
“20(3) | Fruits, canned or
bottled—
(¢) manufactured Protective 40 per cent ad |- ¢ y
: in a British S valorem. M&l‘c}] 31ew,
: - Colony. R
; (%) not manufac- | Protective 60 per cent ad S
\ tured in a Bri- . valorem ’ . : M%%%?}s by
! tish_Colony. - .
| “20(3)| Fruits,  canned or
A bottled, not other-
wise specified— .
'
(o) manufactured = | Protective 50 per cent ad | - [ March 31st N
%nla' British | valorem. : 1949 L
olony, o A :
(b) not manufac- | Protective 60 per cent ad | - March 81et,_
tured in a Bri- . valorem. 1949, 8
tish Colony, .

. at . . \
| 20 (8) | Canned fruits the : | : - ¢
- Substitute - and following, namely: - :

insert in their . Apricots,  Berries,
appropriate Grapes, Plums and .
places .- Prunes, and fruit : -
i IR B salads = composed :
: . . not less than 80 3
| B per cent in quanti-
H - ty and in value of
the above named
fruits—
(2) manufactured | Protective 54 per cent ad e March 8lst,
in a British | . valorem. 1949:
Colony. :
(b) not manufac- | Protective Rate of duty:|’ T e March $1st,
- tured In g . actua.llg char- © 1949
British Colony, : ged at the time
: for manufac-
. tures in  a
. British Colony
20 (9) Pineapples, canned— plus 6 per cent
N , ad valorem.: - N
i | (a) manufactured in | Protective 52 per cent ad March 31st,
: a British Colony. L valorem. - 49,
(b) not manufac- [ Protective Rate of duty Mareh 8le..
.. red_in a British actually char- . . 1940.%
i inColony, - ged at the time
i ‘ for - manufac-
: : tures in a British
| : Colony plus 8 per|
; - . cent ad valorem. | -
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(xx1ii) 4fter

fngert fn their
appropriate
places.

(x¥itl) After

"fnsert o their
appropriate
places.

A{xxlv) Far

.Substitute

4 xxv) For

o T T et e e APt it T et o e

Ttem

Preferential rate of

duty if the article ig

the produce or manufac-
ture of

Name of article Nature of duty Standard rate
No. of duty
The A
United British
Kingdom Colony

‘21 Canned or bottled | Revenue 30 per cent ad i
provisions, not- valorem.,
otherwise specified

21 (4) | Meat, canned Revenue 20 per cent od-

. valorem.
21 (5) | Rennet essence Revenue 20 per cent ad
g ) valorem.
21 (8) | Soups, canned or | Revenue 25 per cent ad . i
. bottled valorem,

21 (1) | Provisions and Qil- | Revenne 30 per cent, ad e .
man’s Stores and valorem. : /
Groceries, ali
sorts, not otherwise
specified

“21 (7) | Blended flavouring | Revenue . 30.per cent -ad

. concentrates  for va lorem. !
the ‘preparation
of non-aleoholic
. beverages. .- . .
21 (8) '| Meat, frozen Revenue 20 per cent ad
. valorem.

21 (9) | Soups,” all sorts,| Revenue 25 pér cent ad -
not otherwise ’ valorem.,
specified

'22 (3) | Wines, not contain- )

. ing more than 42
per cent of -proof
spirit—

() Champagne ‘ahd { Revenue Rs. 19-11 per
other sparkling Imperial gallon.
wines., i - N

(b) Other sorts Revenue Rs. 11-4 .per '

Imperial gallon.

‘22 (8) | Wines;” not con-
taining ore than
42 per “cent of
proof spirft—

(@) Champagne and | Revenue Rs. 16-8 per
other sparkiing Tmperial gallon.,
wines. )

(b) Other sorts Revenue ERs. 9-8 per !

. Imperial gallon, .

22 (5) | Spirits— .

(a) Bitters—

(2) entered in such a | Preferential Rs. 75 per Ry, 67-8 per
manner as to in- revenue. Imperial gallon, ‘Imperial
dicate that  the ) . gallon.
strength is not to .
be tested. .

(i?) not so entered Preferential Rs. 56-4 per Rs. 50~10 per|
: revenue. Imperial gallon Imperial

. of the strength gallon of
of London the strepgth
proof ; of Londop

rroof,

Dilratlon of
protectiverata
of Juty




6 3 ' ' Indian Taiiff (Amendment) ' [acr
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N
|| , — — —
‘ ! Preferentlal rate of
v duty if the artlcle is
\ i . the produce or manu- ’
. ) . : facture of <Duration of
: " Ttem Name of article . Nature -of duty Standard rate proteotive
Vo N No, ~ofduty . rates of duty
P . . . . The A - -
; ‘ - United British
‘ | ) . - Kingdom Colony
| ‘
() Drugs and medi-
! cines  containing
i spirit— - .
i (2) entercd in such | Preferential Rs. 48 per |Rs. 43-81/5 | Rs.43-31/b
a manner as to | revenue, Imperial gallon.] per Im-| per Im-
indlcate -that the perial gal- perial gal-
L , strength is not | . lon, fon.
to be tested, . :
| (4%) not so entered - | Preferentlal Rs. 34-12 4/6 | Rs.81-31/5| Rs. 31-31/5
! N . revenue, per Imperial | per, Im- | per Im-
. T gallon of the | perialgal- | perial gal-
: - strength of ion of | lon of thej
E . London proof. the streng-| strength of]-
: L th - of | London
: 4 . London | proof.
| . ’ proof. .
! - } (c) Perfumed spirits | Revenue Rs. 60 lper
| Coe Imperial gallon
3 | : .| "or 25 per cent
) ad - valorem,
whichever is
higher plus
one-half of the
total duty.
(&) Rum Preferential - Rs. 564 per e - Rs. 50-10
) revenue, Tmperjal gallon per ~ Im+
/ o of the 'streng- | . perial gal-
th of London . lon of the
proof, ‘strength of|
. London
proof.”
- Provided that—
(a) on any article
chargeable under
‘this . lem with
: .| the lower rate of
N ‘duty, the duty
levied shall in
no case be less than
80 per  cent ad.
valorem, and on
any article charge~
able under this Iten:
with the higher . -
rate of duty, the : ’ '
duty levied "shall : : :
in no case be less
than 46 per cent
ad valorem ; -
(b) where  the unit
. of assessment is the
. Imperial gallon of
. the strength of
i © London proof, the .
. duty shall be in- -
creased or reduced -
in proportion -as .
the “strength 1s-| DR : . -
p greater or less than |. . : .
1 London proef.
§ B
| Substitute 4922 (5) Spirits— .
} . (a) Bltters— : . e
-(7).entered in such | Preferentiil. Rs. 73-2 ° per Rs. 67-8 per
; a manner as to revenue; Imperial gallon, . Imperial
| indicate that the . ; : gallon,
| ‘strength is not to
il be tested. : N c
[ (%) not so eutered Preferentlsl . | Rs. 55-5 per|. ... - !'Rs. 50~10
| : : : revenue, Tmperial gallon per Ime-
: o : of the strength perial gal
! B of London|{ . fon of the
proof. strength o
. ‘London
; s proof.

a0
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Preferential rate of
quty if the article is .
the produce or manu- :
. facture of Duration :
Item Name of atticle Nature of duty Standard rate - - proteotiy
‘No. of duty : rates of dy
The A
United British
Xingdom Colony
| () Drugs and .
_r'nedic}nebs_contaln- .-
ing spiri
(i) Sntered n  such | Preferential Re. 48 per | Rs. 43-3 1/5| Rs. 43-3 1/5
a manner as %o revenue, Impeiizlgallonl.| per Im-|per Im- o
indicate that the perial gal- | perial gal- N
strength is not to ) : . lon. ton,
_ be tested. | . ; .
(#1) not so entered Preferential Rs. 34-12 4/5 | Rs. 81-3 1/5] Rs. 31-3 1/5
. revenue, per Imperialf per Im- per Im-
gallon of the perial gal- | perial gal-
strength = of fon of the| lon of the v
4 Tondon proof, strength- strength of
. of London Londoen
. . : ' proof., proof.
! (¢) Perfumed spirits Revenue Rs. 60 per Im-
. perial gallon ot
25 per cent ad
| . valorem, which-|.
) _ ) ever s higher
\ : plus one-fourth |
q ' of the total
N 5 } duty. ' .
(d) Rum Preferentio ) Rs. bb-5 per ... | Rs. 50-10
- - ‘revenus, Imperial gallon per Im-
of the strength : | Dperial gal-
of London lon - of the
i proof. ) strength of|
1 - . o London
, proof,”
Provided that—
{(a) on any article -
chargeable under
. thls 1tem . with the
lower rate of duty,
the duty levied shall
in no case ‘be less
than 30 per cent ad
valorem, and . on
any article charge-
able nnder this :
item with the
higherrate of duty,
the duty levied
shall ln no case be
less than 45 ~per
cent ad wvalorém ;
] (b) where the unit : . _
o of assessment is the : .
Imperial gallon. of - - .
the strength - of
London proof, the )
duty shall .be in-
' . creased or redvced
in proportion as
the strength ‘is
greater or.less than
TLondon proof,
{xxvi) For ¢24 (3) | Tobacco, unmanu- Preferential Rs. 7-8per ib. Rs, 7-0per
. factured L revenue, - . b, .
Substitute - «“24 (3) | Tobacco, unmanufac-| Preferentlal ‘Rate of duty:|[ - ... Rs, 9-6 per
s = ] tured revenue, not. exceeding | | 1b” e i
+the Pregerential . -
rate . ~ which . .
- ‘wouid have '
. been applicable
. . *to the product
.« ) . if it had been
s R - i of Bribish
) Colouial origin.
(xx#it) For - | “27(1) Asphalt . .| Preferential 30 per cent ad 18 per cent
. . revenue, 3 lorem, ad valorem"
Substitute #27 (1) |- Asphalt . . | Preferential 27 pet cent ad | . P 18 per cent
. revenue. valorem. . ad valorem™
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faer m

xxviil) For

Substitute and
ingert in their
appropriate
places

xix) Por

Substitute

xxx) For

Substitute and
ingert in  their
appropriate
Places

Preferential rate of
duty - if the artlcle is
the produce or manu-

Duration of
protective
rates of duty-

tions other than
fish-liver-oil. . -

valorem.

s facture of
Item . Name of article Nature of duty Standard rate
No. . of duty
The A

United British

Kingdom Colony
97 (2) | Pltch and Tar . | Revenue 30 per cent ad ! D
: velorem.

427 (2) | Pitch and Tar not | Revenue 30 per cent ad .
otherwise specified valorem.

27 (9) | Crude and refined | Revenue 27 per cent ad 44
. coal tar and coal valorem.
pitch, :

‘27 (8) | All sorts of mineral | Revenue 30 per cent ad L
oils not. otherwise valorem.
specified,

27 (8) | ANl sorts of mineral - | Revenue 27 per cent ad "
oils ' not otherwise ’ valorem. i
specified, !

“28 Chemicals, Drugs | Preferential '36 per cent ad | 24 per cent 24 per cent
and medicines, revenue, valorem. ad valorem | ad valorem.”’
all sorts, not :
otherwise  speci-
fied.

“28 . Chemicals, Drugs | Preferential Rate of duty | 26 per cent 26 per centf

. and medicines, .all revenue, actually char- ad valorem.| ad valorem.
s0rts, not othérwise gedat  the :

© specified. time for such
products =~ of
the United
Kingdom ' or - \
British colonial

- origid  plug

10 per cent ad
valorem.

28 (21) | Acetyl salicylic Preferential 30.per cent ad | 24 per cent | 24 per cent |
acid in tablets or | revenus, , valorem. ad valorem.|. ad valorem |
in powder; atropine j
sulphate ; Cresylic
acid ; hyoscine hy-

- drobromide ; Pheno-|
barbital; Vitamins
A and E excluding
fish-llver oils,

28 (22) | Cod-liver oif packed | Preferential 30 per cent ad 24 per cent | 24 per cent |
in containers not revenue, valorem. ad valorem.| ad valoyem, |:
.exceeding 14 1bs, in
capacity,

28 (28) | Iodine, in - crude Preferential’ 80 per cent ad 24 per cent | 24 percent
form. revenue, valorem. ad valorem.{ ad valorem.

28 (24) | Lactose - (sugar | Preferential 30 per centag 24 per cent | 24 per cent
of milk), revenue, valorem. ad valorens.| ad valorem.

28 (25) | Menthol Preferential 24 per cent ad 24 percent | 24 percent

revenue, valorem. ad valorem.| . ad valorem

28 (26) | Penicillin  and its | Preferential 30 per cent ad 24 per cent | 24 per cent

- prodnets, revenue, valorem. ad valorem.| ad valorem.
28(27) | Antibioticssnch as | Preferential 30 per centad | 24 per cent | 24 per cent.
-{: streptomyein, gra- revenue, valorem. ad valorem.| ad valorem.
" micidin, tyrocidine
| and tyrothricin,

28 (28) | Sulpha. drugs and Preferential 30 per cent ad | 24 per cent | 24 per cent

vitamin prepara- | revenue, ad valorem.| ad valorem.”’
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Item
- No,

‘Namec of article

Nature of duty

Standard rate
of duty

Prefcrential rate of
duty if the article is
the produce or _

manufacture of -

The
United
Kingdom

A
British
Colony

Duration of
protective
rates of duty-

{ xxxi) For

Subatittie and insert
: In their appro-
priate places.

“28\(8)

The following Che-
micals, Drugs and
Medicines, namely,
acetic, carbolie,
eitrie, hydroch]o-
ric, nitric, oxalic,
sulphurlc tartaric
and othér a,cldS,
anhydrous ammo-
nja, naphthalene,
pot,assium ch]orate
potassium cyamde .
and other potassi-
um compounds,
bicarbonate of
soda, borax, sodium
cyanlde sodium
silicate, arsenie,
.calcium carblde,
glycerine, lead,
magnesium and
zine compounds
not ofherwise

. specified, aloes,
asafoetlda cocaine,
sarsaparilla and
storax.

Revenue.

30 per cent ad
valorem.

“28(8).

28 (29)

- . cified,

;ﬁ following Che-

- mieals, Drugs and
Medzcmes, namely,

carbolic, citrie, hy- |

drochlonc mtric,
" oxalic, sulphurio,
tartanc and acids
not otherwise spe-
anhydrous -
ammonia, napth-
alene, potassxum
chlorate, potassium

cyanide 'and potas-
sium _compounds,
not otherwise spe-
cified, bicarbonate
of soda sodium
cyanide, sodium
silicate, arsenic,
caleium carbide,
glycerine, lead,
magnesium and
zine  compounds,

not otheiwise spe-
cified, aloes, asa-
foetjda, cocame

sareaparilla’ and
gtorax,

' Acetic aecid, Boric
acid, Borax  an.
Phenol.

Revenue

) Revenug

30: per cent ad
valorem.

25 per cent  ad

valorem.

(xxxli} After’

‘ Ingert in the ap-
propriate place.

“g8 (14)

Tollet  Requisites
not otherwise spe-
- cified.

Revenue

30percent ad
valorem.

“28 (30)

Tooth paste, Tooth
powder, Talcum
powder,  Shaving

- goap and shaving
cream,

‘Revenue

30 per cent .ad
volorem.




12 Indian Tariff (Amendment) - [aoT 1
b ' Preferential rate . of
: ’ ¢ duty if the article is
the produce or manu- ~
. facture of Duration
Item Name of article | Nature of duty Standard rate of pzobeo};lw
No i ) of duty . " rates o
. : The A duty
Unlted ‘British
Kingdom Colony
; i g Paints, colours and | Preferential 46-per cent  ad | 24 per cent ..
waxill) For 80 painters naterials, revenue, valorem. | ad vatorem.

all sorts, not, other-
| . wise specxﬁed in-
F : cluding palnts
solutions and coi-
posifjons contain-.
ing dangerous pet- : ’
roleur> within the b
mneaning of the .
Indian Petroleum

Act,
l ' \ 36 per o t ‘ad | 22 per cent
if Sub 1«80 Paints, colours and | Preferential per cen
{: !’J%ugtggﬂ- painters’ materials, | revenue. valorem. ad valorem.
Dropriate all sorts, not other-
i ?aoes. Wise specified, . ‘
! 0 y Palnta solutions and | Preferentlal = | 24 per cent ed | 24 per cent
s0ay Omposmons con- | . revenue, valorem. _ ad valorem,

taining dangerous
petroleum "within
the meaning of the
- Indian” Petroleum

tar denvatwes -
used In anydyemg A
process.

] Act, 1934, R . ] ) o 7
Lithopone . .| Preferential’ - '80-per cent, ' ad | 24.per cent e M
o o 0 a2) ’ ‘revenue, valorem. :- o4 valorem, :
. Xxxlv) For «30 (1) | Dyes derived from | Revenue 12 per eent:“k_z_d S s e
X _ coal-tar, and coal- valorem. v

* Substitute ang | <30 (1) | Dyes derived from'| Revenue 12per cent .ad

nedrt coal-tar, and coal- valorem. ..
_ ;.pproll)!tl!at(?ee" ] tard denvaglves :
i used in any dyeing
: olaces. . X process, B,F SO 8, |
i other than Alizarige
molst exceeding 20 : *

per cent Alizarine
red, Azo dyes,
qulphurblawk Su]-
phur-dyes of other
colours, Ulirazols
‘and' vats, powder,

30(13)| Dyes derived from

coal-tar, the follow- e,
N ) ing, na.mely' _
; . Alizarine_moist ex- | Revenue " |12 percent ad .
! ceeding 20 per cent, ) valorem,
. ‘Allzarine red | Revenue - |12 percent ad Lo
i ' valorem. . .
‘ Az0 dyes | Revenue 12 percént ad
| . valorem.
Sulphur ‘black ‘Revenue 12 per cent ad R .
valorem, !
Sulphur dyes of other| Revenue 12 percent ad e
colours, ) valorem.
Ultrazols Revenue | 12 percent ad s
. valorem. .
Vats, powder Revenue 12 percent ad e sy

valorem.




ever i3 higher,
plus one-fifth
of ~ the total

duty.

oF 1949] Indian Tariff (Amendment) 1:
Preferential rate of
duty if the article is
the produce or mann-

fasture of Duration of
P %em Name of article Nature of duty Stagflgﬁc%yrate protective
{ 0. k The A rates of duty
: ‘ ! United British
Kingdom Colony
" 22xv) For “30(2) | Paints, colours and
painters’ materials,
theI following, na- |
mely i— .
B} (a)e ﬁ,ed "lead, gen- | Preferential 30 per cent ad | 24 per cent,
. uine dry, genuine | Trevenue. valorem  or ad valorem.
1moist and reduced Bs. 4-12 .per
i moist. cwt., ~which-
ever is higher,
plus one-fift
_of the total
) ; i . duty.
(b) White . lead, ) Preferential 30 ber cent ad | 24 per cent .
i 1" revenue. - valorem or
genume!dry. . Re. 642 per ad valorem.
cwt.,, which-
ever is higher,
& plus one-fifth
of the total
; uty. :
(¢) Zinc white, gen- | Preferential 80 per cent ad | 24 per cent
uine dry. revenue, valorem or ad valorem.
T Rs, 6 per cwt.,
whichever . is
higher, plus
- one-fifth of
o . thetotal duty.
" (d) Paints, other : .
sorts, coloured, o
mois . : . .
N e (i) in packing of | Preferentia) 80 per cent ad | 24 per cent
1 1, or over. revenue. . valorem ~ or ad valorem,
. Rs. 8-8 per
cwt,,  which-
ever is higher,
plus  one-fifth
of the total
duty.
(/i) in packing of | Preferential 80 percent ad | 24 per cent
3 ™, and over | revemue. . %‘1510561"2 pglf ad valorem.
,ﬁ;lt &S“, than 1 cwt,, which-
‘ T ever is higher|
Dlus one-fifth,
of the total
¢ , 5 duts. .
' - (44) In packing Of | Preferential 80percent ad | 24 per cent
'(} . alfd oviergbut,- revenue, %ago;?irge re v:)tr ad va lorem, .
less’ thap M, . ‘Whichever 1 ’ ,
L higher, plusone-
o fifth of  the
" : N e total duty. .
(#v) In packing of | Prefererntial - 30 ger cent ad | 24 per clent - ? .
o revenue, valorem  or 2d va s
lgss than % Rs. 24 per owt,, orem
whichever is N
higher plus one-
fifth of ‘the
total duty.
SN : 30(2) Paiuts, colours and
Substitute 30 . painters’ materials,
the rollowing,
. pamely {— - ) .
{d) Bed ‘lead, gen- | Preferential 30 per cent g4 | 24 per cent
N uine dry, genuine revenue. \ valo’;"l" or ad valorem.
moist and reduced : Rs. 412  per
mojst, ewt,,  which.
: . ever Is higher,
plus  One-fifth
. of the  total
) ) duty. :
(b) White  lead, Preferential 30 per cent ad | 24 per cent
genuine dry. revenue, valorem or valorem.
i . o Rs. B-12 per
N ewt,, which-




5.4 ' ; - Indion Tarz'ff (Amendment) . _ [AACT‘ I

v ) ) Preferential rate of
i . . . duvy if the article :
: ) ) is the Dr%duge or Dumﬂot?“

m4nufacture :
Item Name of article Nature of duty’| Standard rate - Ot;&r:ﬂtegfl
No. of duty : duty
. .The A
; . . - L United . Br: Ish
; ) ] . - - Kingdom “Colony

(¢) Zine white, | Preferential 30 per cent ad 24 per cent
genulne dry. revenue. valorem or Rs. | ad valorem.
6 per cwt.,
whichever Is : .
higher, plus -
. one-fifth = of - .
. . the total duty.
! (cc) Ultramarine L. _ :
ue— '
i - (i) In packing of 1 | Preferential- 32“};;‘;,?3“':‘ g‘g 24 per cent R
] . b, or over. . Ievenue. Rs, 8-8 per ad valorem,
: : - .cwt., which-
- ever is higher.
) (#) in packing of ¥ | Preferential 30 per cent ad | 24.per cent
. : ib, and .over but | revenue. valorem or | ad valorem. .
i less than 1 1b, Rs, 11-4 per
. cwt.,, which-
£3 ever is higher. . LT
(##1) in packing o Preferential 30 per cent ad | 24 per cent’
: ' ; . and over but revenue; 30 em . or | ad valorem.
L less than £ . - o Rs. 17 per cwt., | -
: : whichever is

. o o ) higher,
(i) 1o packing of - | Preferentlal & 24.per cent

30 per cent ad
less than } b, _ revenue, o or- | -ad velorem,

Rs. 24 per owt.,
o .| whichever is
(d) Paints,- other W higher.

sorts, coloured, - B

" mois o NE y .
(i) in packing of 1 | Pieferentlal 80 !pil;;e“t’ z‘f 24 per cent
b, or over.. . Tevenye, Rs, 88 per ad valorem, :
T : ' cwt.,  which-
“ever is higher,
plus  one-fifth
. of the total
. ] . : duty. o S
: . (¢) In packing of | Preferential 30 per cent 2d | 24 per cent
i ; } tb.and over but | revenue. valoremr  or | qd valorem. |
l -less than 1 b, ’ Rs, 11-4 ~per o S|
. : - cwt,, whichy
ever is higher,
plus one-fifth
. of- the total
l‘ " ’ f‘ " , duty. - B
] (#4?) in packing of | Preferential t 24 per cent
. 1 l)b and over but revenue, 38@3—2,,%“ g}i ad valorem.
b less than ¢ b, |- . - S

. . . B . . ever Is higher,

' . plus omne-fifth
of the total )
duty, : ver M

(iv) in. packing of | Preferentlal 80 per cent ad | 24 per cent
. less than ¥ 1Ib, . revenue, . valorem or | ad valorem.
Rs. 24 per owt., . .

whichever. is
hlgher, plus
- . one-fifth of the.
! - ‘ total duty.

Revenue 60 per cent ad
. - ualo_rem_.

e

wxxvi) For 31 (4) | Camphor

50 per ¢ent: ad
valorem. .

Wiatitute | “31(4) | Camphor .

i

i
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(xxxvil)@For

Supstitute and
insert in their .
appropriate
places,

{xxxvlii) 4fter

dngert In  thelr

appropriate places,

(XXXiX) After

Lnsert

Item

No.

“g5

Name of article

Standard rate
of duty

Preferential rate of
ty if the article is -
the produce or manuface

A
British

Colony

Manures, all sorts,
mcludlng animal
bones and the fol-
lowing chemical
manures :— Basle
slag, nitrate of
ammonia, nitrate
of soda, muriate
of potash sulphate
of ammonia, sul-.
‘phate of potash,
kainit salts, car-
bolime, urea., ni-
trate of lime, cal-
cium cyanamlde
ammonium phospha-
tes, minera) phos-
phates and mineral
superphosphates.

Free

“gh

85 (1)

| purposes;—Basic

Manures, all sorts,
including animaj
bones and the fol-
lowing chemical

manures when im-
ported in a form
indicative of their
use for manurial

slag, nitrate of
ammonia, muriate

of potash sulphate

of ammonia, sulph-
atbe of potash, kainit
salts, carbolime,

urea, nitrate of lime,
catefum cyanamide,
ammonium phcs-

phates, mineral

phosphates” and

mineral super-

phosphates, :

Nitrate of soda,
when imported in
a - form indicative
of its use for ma-
nurial purposes.

Free

Free

“40

Wood and timber,
all sorts, not other-
wise qpeclﬂed in-
cluding  all sorts
of  ornamental
wood. ’

30 per cent ad
valorem.

‘40(6)-

40(7)

Douglas Fir

Wall' boards of
wood fibre.

20 per cent ad
valor

orem.
25 per cent ad
valor

em.,

‘44

Paper, all sorts,
not otherwise spe-
cified.

30 per cent ad
valorem.

“44(1)

Cigarette

er in
rolls and b Ehins.‘

20 per ceat ad
valorem.
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fact 5.

1) For

: 3
lubstitute and
insert in their

appropriate
placess

xli) For

Item
No.

Name __of article .

Nature of duty

Standard rate
of duty

Preferential
duty

rate of

if the article iIs

the produce or manu—
facture of

The
United
Kingdom

A
British
Colony

Duration of
protective
rates of duty

“45

Articles made of
Paper and Papier
Mache ; Stationery
including grawiag
and copy - books,
labels, . adverti-
sing circulars,
sheet .or card - al-
manacs and  ca-
lendars, Christ-
mas, . Baster and
other cards, in-
cluding cards in
booklet. forms ;
including also
waste paper.

Revenue

g0 per cent ad
valorem.

’ “4p

| 453

Articles made of
Paper and- Papler
Mache ; Statlonery,
not otherwise spe-
cifled, . including
drawing and copy
books, labels, ad-
vertising circulars,
sheet or card al-
manacs - and ca-
. lendarg, Christ—
mas, BHaster and
other  cards, in-
cluding cards In
booklet -forms ; in-,
cluding also waste
paper. :

Fountain :pens, com-
- plete. ‘

Revenue

Revenue

‘30 per cent ad
valoréem.

30 . 'per cent .ad
valorem.

“49

Textile manufac-
tures, the following
articles when
made wholly or -
mainly of any of
the fabrics speci-
fied in—
(a) item No. 48, |
48(1;, 48(4), 48(5),
. 48(7), or 48(10) :

() Item No. 48(3)

or, 48 (9)

Bed sheets.
Bedspreads.
Bolster cases.
Counterpanes.
Cloths, table.
Cloths, tray.

- Covers,.bed,

_ Qovers, table.
Dusters.
Glass=cioths.
Handkerchiefs.
Napkins.
Pillow cases.
Pillow slips..
Scarves.
Shirts.

Shawls. . .
Sacks (cotton).

Towels.
Umbrella coverings,

Protective

Revenue

The ad valorem
rates of duty
applicable to
the fabric of

. which  the ar-
ticle: .is . wholly
or mMmainly
made. i
The od valorem-
rates of duty
applicable to
the fabric of
which  the ar-
ticle is wholly
or mainly made.

The durgtion
applicable to:
the fabric of
which the
article 5]
wholly - or
mainly mads,
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Substitute

(xi38) For

.

JItem

No.

Naize of article

Nature of duty’

Standard rate
. of duty

" Preferential rate of

duty if the article is
the prodice or manuface
ture of.

The
" United

A
British
Kipngdom

Colony

rates of

‘49 Textile
" made. wholly or

‘fied in

_ manufac-
tures, the follow-
ing articles when

mainly of any- of
the fabrics speci-

(a) Item No 48,
48 (1), 48 (4), 48

(b), 48 (7) or 48 |
(10).

(b) Ttem No: 48(8)

of  British:
manufacture or
otherthan oross-
stitched, drawn-
thread, or other-
wise embroidered
if not of British |
manufacture, or
48 .(9) whether
of British manu-
faoture or other-

Profective

Réevenue

wise.

(c) Ttem No. 48, (8)-
if not of Britisb
manufacture and
if -cross-stitched,
drawn-thread or

otherwise . em-.

broxdered

Bed sheets.
Bedspreads,
Bolster cases. -
Counterpanes,
Qlotbs, table.
Cloths, tray.
Qovers, bed.
CQovers, table,

.~ Dusters.
(Fass-oloths.

\ Bevenue :

Handkerchiefs.

* Napkins,
Pillow cases,
Pillow slips. . -
Scarves,

-~ Shirts.

Shawls,

Sacks (cotton).

Towels.

Umbrella cover-
ings.

- :|.The ad vaiorem

“The ad ualorem
rates of duty
applicable to
the fabric of
‘which the. ar-
- ticle is wholly

or mainly
made. )

rates of duby
pplicable fo

which the arti-
. cle is wholly

valorem.

he fabric of }.

or mafnly made.]

50 per.cent ad |

w49 (2)

Ribbons

Bevenue

. valorem.

60 per cent ad
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g : 18 Indian Lariff (Amendment) Li[aor 1
¥ SR Preremi?t};%l rate of
N T 1 ()
L o *'-f”,’_“' s . is g l‘oduaogtz)orle
: NS %%fn)‘ "' Name of artlcle Nafure of duty Standar& ate . %ture of Dnration %f
H [ OO FOPON .\, TP DS . AL of duty
‘ . U%‘}‘ed - - rates ef duty
L : 'nlsh
' ' Iy Kingdom Cé’lony
Substitute “49(2)] Ribbons Rlevenue 50 per cent ad e
' : : valorem. ;
i . n 14, L i e
o (21ill) Afier “52 Apparel hosiery, | Revenue 30 per cent ad: e ”»
: haberdashery, éalonm [ -
millinery and :
drapery, not other- . e -
wise specified. . ‘
i . ' ? ‘:
Insert In the| ‘52 @[ Tace and trimmings, | Révenue 6 per cent ad_ .
! q‘vxpiprlate " : made  of “cobton of | oo lorem -
N Beo, i linen, ‘ ; [ - |
B ,n s - ; PR e
t ‘, ; i L i ;
i v) for “b63 " [ Textile | “lignufle: | Revenue 30 per cent ad : s
ook H 4‘, tures, 3t iiqgthers Qfa?onm, e
wise sp ified. - B :
[nsert 1n; the | *“63(2)| Linen embro&deﬁes | Rpvenue T
Sppropriate . ; . I ! o
Dlace, ! f 'xJ, ; : i
CeBte arin ity -
i i Fas) w2l ’ d i
(XIV) Fér “55 Hats ¢ ﬂé‘ “bortibts” Bevenue T e
i and hattérs’ ware,
R not otherwise speci- i
' fled. . :
. g : 5
Substiéwte .. | o5 Pith hats, and hel- Revenue 30 per cent ad ' <
q‘ ” ! ‘mets “‘) hitters: |-t RN R M wl’;rem. - eee
! ware; nbt othertise | [
0 specxﬂe 3 !
55 (1) Fetes - ‘ Rlbvenue 20 p@r ’eent ad o
: _ valorem, - - :
66 (2) Straw hats Revenue 20 per cent ad :
: o valorem. :
56 (8) Hats, .caps and Réevenue 20 per cent ad " »»
. , bonnets, all sorts, . alorem.: - -
: excluding Fezes, : s
Plith hats and he): i i
mets and  Straw g
hats. :
(:1vl) For “g0(2)| Electrio . lighting. | Revenue 80 per."ce’nt‘ad\ _'— e !
i : bulbs, valorem. :
/ _ ' f -
aubomute and | “@0(2)| Electric Iighting— Revenue 60 per cent ad <| .., o
insert in their bulbs, . not  other- : valorem:® °
a) propriate wise apecified, ) 7
€05, : - i i
v 60 (5) Electrlc lighting | Revenue 50 per cent ad - e
bulbs -for torches valorem. :
‘and automobiles,
“xlvii) For “60(3)) Glass_ banigles, glass | Revenue 60 per cent ad
: . ,beadl: apd . false | valorem.
pearls, o i

i
3
i
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DS IS TR
g
Dty
RaIizh

(xIvili) Before

Insert 1n; tz;e
appropriate
place.

(xlix) Aftor

i

Insert In tho

piace.

) After

Ingert in :the
a{)proprlat;e
place. -

(1) After

Name of article:.;

N

¥
§
i
'

Na.ftu_:p of : duty: |

7 8tandard rate
of duty

Preferential rate of
duty ‘if the artfole

is tho produce or manu-

faoture of :
NG TN H

The A

United

British
gdom

Oolony

Duratien
protectiv
rates of dy

(lass bangles

Glass bea;is and falge
pearls, :

Revenue

h

Bei;zenue

60 j)er cent ad
vdlorem.

650 -per-oent ad
valorem.

Hardware, jron-
mongery and tools,
all sorts; not other-
wise specifled, in-
cluding; Incandes-
cent mantles but
excluding machine
tools and agricul-

tural implements.

Revenue

80 per-cent ad
valorem.

“a1 (k1)

Articles of imitation
jewellery (including
buttons. and other
fasteners) -which
congist ‘of, or In-
clude, base metal
plated ‘with gold
or silver or both
and in iwhich the
proportion of gold
or silver or both
together! to  total
metallic.contents s
less. than 15 per
cent.

Hardware, iron-
mongery and tools,
all sorts, -not other-
wise specified, in-
cluding incandescent
mantles but exclid-
ing machine tools
and agricultural
implements. :

Revenue

30 per cent ad |
valorem. a«;/ .

a?propr;ate '

‘(71;(9)

"Stoves for use with
Kerosene, @asolene
or other llquld fuels
%nd burners there-
OT,

Rebenue

cve gy

20 per éegtad 1
valorem.

“71(2)

Cutlery, all sorts, not
otherwise specified.

Revenue

71 (10)

Safety ‘razors ' and
parts therefor,
1ncluding blades,

)

80 per cent ad | .
m(%rem. o

Revenue

30 per centad’ |
m:}ordm. .

72

Machinery, namely,
‘such of the follow-
Ing articles as are
not otherwise
specified :—

(a) prime-movers,
bollers, locomo-

tive engines and’

tenders  for
saie,

the
portable

Revenue

10 por cent ad

vaioren,
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- [aor 1

Item
No.

Name of arficle

Nature of duty

~ .

. §tandard rate
of duty

Preferentia]l - rate of

duty if the article is

the produee Or manu-
facture of

The
United

XKingdom

A
British
Colony

Duration of
protective -
rates of
duty -

/
{

engines (includ-
ing power-driven
road rollers, fire
engines . and
tractors), and
other machines
fn which the
prime-mover is
not separable
from the oper-
atlve paris;-

(b)- machines and
sets of machines
to be worked by
electric, steall,
water, fire or
other power, not
being manual or
animal labour,
or which before
being brought
into use require
to be fixed with
reference to other
moving parts;

(c) apﬁaratus and

appliances, Dot
to be operated
by manual: or
animal labour,
“which are design-
ed for wuse i
an industrial

system as parts|

indispensable for
fts . operation
and have been
given for that
purpose some
special shape or

quality  which
would  not be
essential for

their uge for any

_other purpose; -

«d) conirol gear,
gelf-acting =~ or
othetwise, and
transmiseion-
gear ~ designed
forr use with
any machinery
above specl-

fied, imoluding'|

pelting of all
materials (other
than - cofton,
hair -and-
canvas - DIy)
and driving
chains," but.

excluding driv-
ing  ropes nob
made of
cotton ;

(es electrical wires
and cables, insu-
lated or not, and
poles, troughs
conduits an

=
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apparatusby what-
ever power operat-
ed, namely healds;
heald cords = and
heald knitting
needles; reeds and

- shuttles; warp and

weft  preparation
machinery . and
looms; - bohbins
and pirns; dobbies;.
Jacquard machines;
Jacquard  bharness

linen cords; Jac-
quard cards;
punching .  plates
for Jacquard
cards; warping
mills-; multiple
box_ sleys; sold

border sleys; tape
sleys ; swive] sleys ;
tape looms ;
wool carding ma-
chines ; wool spin-
“ing machines;
hosiery machinery;
coir maet shearing

OoF 1949]
k - - Preferential rate of
duty if the articlels
. . : the produce ormanufac- Duration of
Tom Name of article Nature of Standard rate ture of " proteotive
No. duty duty rates of duty
_The A
United- British
Kingdom - Colony
ineulators de-
signed as parts
of a transmis-
sion system,
and - the fit-
tings thereof,
Norg.—The term
‘Industzial 8ys-
“tem' used In sub-
ftem_ (¢) means an
ingtallation design-
ed to be employed
direocfly In the per-
formance of any-
process or gerles of
Processes Necessary
for the manufac-
ture, production or
_ extraction of any
5 commodity. -
fasert iz tholr “72(15) Boot and shoo 1}1]1iami- _Bevenue 10 per oont ad .
approyriate acturing machinery. . e
nﬁ;’:«'. 72(16) Cinema-g)rojecting Revenue 10 p:;"?ent ad .
apparatus. i y
72(17) Mé}tgl S working | Revenue ]ga})er cent ad
: . {Jlllachinerﬂi otlller oren. .
: anmachinetools. | :
7218) | Mining machinery. | Hevemue 10 oo oent ad
72(19) Oil-ﬁ)tpshlng o and Revenue 10 pe:,;‘:eni ad
reflning machinery valorem,
72(20) | Petroleum and gas- Revenue 13a£:¢rmcent ad .
we]]tdrﬂ]ing egulp- ) »
ment. ) Revenue 10 per cent ad i .
72(21) Refrigetating machi- ; . 8 A :
. nery other than valorem.
- domestic 1efrigera- .
- torTs, ‘
72(22) Sound recordlng '.Re_v‘enue lgalg;a’rmcent ad . -
apparatus for the :
Vs piroducttiﬁn -of . .
cinema filras, ; »
72(23) Sugar manufacturing Revenue. lgaf;g:mcent ad .
. and refining machi- :
neéry.
. Lvilfer “72(1) | Tho following textlle | o °RUe 10 pet cont ad -
’ machinery ~ and :
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sifgute  and

: f#sert in thelr

propriate

8
! plases.

T

 Ttem No.

weoalafdye] -

" Name of article

Nature of Edilty

“'§¥andard rate
of duty

Preferential i'ate of

duty If the article is
the produce or ‘manufag-
ture of,

The 7
United . British
: Colony

Kingdom

machines ; colr
fibre willow-
ing machines ;
heald knitting
- maehines ; dobby
cards; lattices
and lags for dob-
bies; wooden
winders ; silk

looms ; silk throw-
ing and reeling
machines; cotton
yarn reeling
machines ; sizing
machines;doubling
machines ; silk
twigting machines ;

cone winding
machines; -piano
card. cutting

machines ; harness
building - frames;

drawing ang dent-
ing hooks; sewing
thread balls making
machines; cumbli
hank bojlers ;
cotton cardin
spinning machines;
mail ©eyes,
lingoes comber
boards and comber
board frames; take-
" upmotions, temples
and pickers; pick-

flannel; and roller
skins,

cardslacing frames; | "~

finishing machipery;

and -

ing bands; picking |

sticks; printing .
machines ; roller
cloth; clearer
‘cloth; sizing

Y

“72(i)

| The following tex—

tile machinery and
apparatus by
.whatever power
operated, namely,
healds ;. heald
cords and heald
knitting needles;
reeds and shutbtles;
warp and weft pre—
paration machinery
and looms ; bobbins
and pirns ; dobbies;

multiple box sleys ;
solid border-sleys ;
tape sleys; swivel
sleys ; tape looms ;
hosiery machinery;

knitting machines ;
dobby cards ;' lat~
tices and lags for
dobbies; wooden

winders ; silk
looms ; silk throw-

Jacquard machines;
Jacquard harness
linen cords ;
Jacquard _ cards;
gunching plates for-
acquard cards ;
warping mills ;

¢oir mat shearing |..

machines ;  coir. 2
fibre willowing
machines ;  heald

Revenue

10 per cent ad
valorem.

Duration of
protective
rates of duty

e
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Preferential  rate .of
duty If - the . article

the produce or
manufacture of ,..ii |

Duration  of
proteotive
rates of dudy

. Item . Name of article - ‘Nature of duty .St',.and'ard rat.:e‘ :
. : ) hd of duty The A
' _ e . . United British -,

- Kingdom Colony -

ing and reeling
. machines; cotton
A yarn reeling
. : machines ; sizing | . . : i
machines ; doubling . B e N
machines ; silk : C
twisting machines ;
cone winding ma-
chines ; piano card
cutting machines ;
harness building
| frames ; cardslacing
frames; drawing
and denting hooks;
sewing thiead balls
i > making machines ;
N cumbli finishing
’ i machinery ; hank
boilers ; - cotton
3 : carding and spin-
: ning machines ;
mail eyes'; lingoes, .
comber boards and f
comber board
frames;  take-up
motions, temples
and pickers ;
picking bands ;
picking  sticks;
piinting machines ;
+ roller cloth;
© . clearer cloth ;
sizing flannel: and . :
roller skins, : ’ - R
“72(24) | Machines for _ the | Revenue : 10 per cent.ad | . ... - "
carding, spinning - valorem. ST L e
and washing of . . e
wool.

Mit) After . | “72(8) Component. parts of | Revenue; 10 per: cent’ ad
: : . machinery as -de—-[. v - - “valorem.
: fined in Ttems: Nog:’ RSO
72, 72(1) and 72(2),
namely, such parts
only as ar® essential
- for the. -working of-
the machine . or
. ‘apparatus and have
been given-fof:thab
_puIpose some spe-

which
if'they S
to its operation apd
aré imported with
it in such quanti-
ties as may aprear |.- -
- to the Collector of |
R Cusboms - to- “be |- -
. reasnnable.

fiagert In the | “72(25) Cowponent parts of | Revenue 1Q per cent ad I : [T

_ appropriate’ boot ~ and ~shoe | . - valorem. . - . - y

‘plaoce manufzcturing ma- o L

. chinery, = cinema . L * R <

. . . ¢ et |eiio. | projectinz appara- o
. : tus, mietal working,”




g

A

Q) After

Insert in the

appropriate
place

Name of article

- TNamre of duby

Standard rate
of duty

raf e of

Preferentia)

duty If ~the . article

is the produce or

‘manufacture of .,q1: |
The A
United British. ..

Kingdom

Colony -

ing and
magchines ;
yarn reeling
machines; sizing
machines ; doubling
machines ; silk
twisting machines ;
cone winding ma-
chines ; piano card
cutting machines ;

reeling
cotton

liarness  building
frames ; cards lacing
frames ; drawing

and denting hooks;
' sewing thiead balls
making machines ;

carding and spin-
ning machines ;
mail eyes; lingoes,
comber boards and

comber board
frames ; take-up
motions, temples
and pickers ;
picking . bands;
picking - sticks;
printing machines ;
10ller cloth;
. clearer cloth ;

sizing flannel; and
roller skins.

cumbli{ flnishing
machinery; hank -
boilers ; cotiton,

“72(24) | Machines for  the | Revenue- 10 per cent ad "
carding, spinning valorem.
and washing of
wool. )
! r—
“78) Component. parts of | Revénye: I3

machinery as -de—
fined in Items Nos,

nalely, -such. parts
only a3 are essential

. for the -working of-

the machine or
“been given for.thats
purpose some spe-
clalshape or qualit.y

"'to its operation and
are imported with
it in such quanbi--

~-ties as May aprear

to the Collector of

reasonable.

72, 72(1) and 72(2),

-: -gppaiatus and have .

if $hey aré essential |

- (mstoms  to- be |-

1¢ per; cent ad
om. :

“72(25)

Component parts of
boot and 'shoe
manufzcturing ma-
ehinery, = cinems
. projecting appara-
tis, meéthl working,

Revenué

10 per cent ‘ad

valorem. .-

Duration ef
| protective
ratos of duty

it it
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‘ - Preferential rate of
. ; . ) duty If the article is
: N . the produce or manufac-| Duration o!
ture of . protective
: 3 rates of

Ttem Name of article | Nature of duty | Standard rate
: duty

"No. of duty

The A
United | Brifish T
Kingdom | Colony -

machinery  other
than machine
tools, mining
machinery, oil
crushing and refin-
ing machinery,
petroleum and gas-
well drilling equip- A
ment, refrigerating . |
mgchinery ~ other .
than domestic re~
frigerators, sound-
. recording apparatus
W . for the production
of cinema films,
sugar manufactur-
ing and refining
machinery and mac-
hines for the card-
ing, spinning. auwd .
washing of wonl, -
namely, such parts
only as are essential
. for the working. of . . )
the machine or ap- . B ;
Ear_atus and have . .

L R een given for that
o pUrpose spme spe-
cial shape or qua- : . ] A
lity  which would : ’ : i )
not be essential for . . -
their use for any
other purpose, bub
excluding = electric
motors, belting and
steel  belt lacing,
wire healds, bobbins
and pickeis.

i
L . L, 2
(iv) Fer “72 (4) Passénger lifts and | Revenue 30 per cent ad R R
component.  parts velorent. i

and accessories <

thereof,

“72 (4) Passenger. Liftsand | Revenue 26 per cent ad L
. component . parts valorem. ’ L. g
and accessorie
thereof.

72 (5) Domestic - refrige~ | Preferential 36 per cont ad | 24 percent | . **
- rators. revenue. - valorem, od valorem .

“72 (5) Domestic refrigera~ | Preferential 30 per cent ad | 24 per cent o
.| “tors and parts | revenue. valorem. ad:valorem

therefor such as : '
are specially desi-
gred for use with
such = refrigera-
tors, ’

/

“72 (6) - | Machinery and com- | Revenus , | 80 per cent ad : L

- . ponent parts there- . valorem. -
of, meaning machi-— .
nes or parts of
machines to be
worked by manual’
or gnimal Iabour,
- not otherwise spe—
cified, and any
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Ineert in the
axxnproprlate
place.

»

3

(lvﬂ) For

Item
0.

\

Name of article

a

N ature of duty.

Standard rate

‘of duty

Preferential rate of .

qduty if the sarticle is

 the produce ormanufac-
ture of

The
United
Kingdom

A: .
British
colony

Duration of
protective
rates of duty

machines (except
such as are desig-
.ned to be used ex-
clusively in in-
dustrial processe
es) which require
for their operation
less than one~-quar-
ter .of one-brake
horse-power.

g (26)
72 (27)

72 (28)

Component parts

Typewriters

of typewriters.

Office machines, all
sorts, not . other-
wise specified, Ollje-
rated by manual ia-

. bour or requiring for

their operation less |

than one-quarter
of oneé  brake

horse- power and
component  parts
therecf.

Revenue
Revenue

Revenue

20 per cent ad.

vaLorem.,

20 per cent dd
valorem,

20 per cent ad
valorem,

“72 (8)

* cutters, -horse and
bullock gear, plo- |

The following Agri-
cultural Imple-
ments, . . namely,

- winnowers, thresh-
ers, mowing and
reaping machines,
binding machines,
elevators, seed and
corn crushers,
chaff-cutters, ront-
cutters, ensilage-

ughs; cultivators,
scsnifiers, harrows,
clod-crushers, seed
drills, hay-tedders,
hay-presses, potato
diggers. spraying
spouts, latex
machines, powder-
blowers, white-
ant exterminating
machines, Leet
pullers, broadcast
seeders, corn pickers,

€orn - shellers,
cnlti-packers, drag
scrapers, stalk
cutvers, huskers
and. - shredders,
potato planters,
lime sowers,

manure spreéaders,
listers,. soll graders,
and rakes ; also
agricultnral trae-
tors, also compo-
nent parts of
these = implements,
machines or trac-
tors, provided that
they can he readily
fitted -into their
proper places in the
implements, machi-

nes or tractors for
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[

“Ubgtittite anq
4neert 10 thelr

Itzlprom-iate
COB.

<ioill) For

EALL AR

/,‘. ’

Name of article

Nature of quby

|3 Standﬁrd(ra.teff sl by
f d

of du

uty

Preferentml rabe of
dut; if the article is
“the' produ%e or pmnufao- :

The
_United

" Kingdom

which they are
imported, and that
they cannot: ordi-
narlly be used for.
purposes unconnecs
ted  with agri-
culture. :

'i-(,ﬂ (@

72 (29)
72 (30)

72 (31)

The following Agri--
cultural Tmyple-
ments, namely, .
winnowers, fhresh-
ers, mowing and
reaping mag hmes,v
binding maghiites,
elevators seed and
crushers, |
ch ~cutters, Toot-
cutters, ensilage-
cutters, horseand
bullock gear, oulti-
vators, scamﬁers
harrows, clod
(,rushers, geed-
drillg, hay tedders,
pobato diggers, la-
tex spouts, Spray-
ing machines,
powder - blowers,
whiteant exter-
minatlng machines,
beet pullers, broad:
cast seeders. corn
piokerz, corn shel-
ters, cmti-packers
drag scrayers, stall
“cutters, hiskers
and shredders,
. potato pla.nt,ers
lime SOWETSs,
manure spreaders,
listers, soil graders,
and rakes s also
component  pars
of these imple-~
ments or machines,
provided that they
can be readily
fitted into their
proper places in
. the implements or
machines. for which
- they are imported,
and that = they
cannot  ordinarily
be used for pur-
POSes UNCONNEC-
ted with agncul-
Ture.

Plough - and pharts
-thereof.

Agi‘icu]tuml tractors
and parts thereof

Hay presses

Tree:

Free

© Free

72 (9)

The following Dairy
and Poultry Farm-
ing Appliances,
namely, cream
separators, milk-

ing machines,

Fres.

Duration of

protective

rates of
duty

T




oF 1949] ©  Indion Tariff (Amdndment) | 1

=

: ‘ , - T
i : Preferential te of

.
i o : duty if the ole _is
: P v e the prodélce orfmanufao‘. b .
i s H , : L : ure B &l ]
1" Name,of. artigle Nature of duty St,autgar% rate ° Ll uration A
: oo Co of duty ral
2 e Py N The - A fam of duty
’ United British i
Kingdom | Colony

milk  sterilising
or pasteurizing

plant, milk aera- s

ting and cooling v R | )
apparatus, ch- [ E TR |
_urns, butter dry- K 5 s
AN YA

ers, butter work- . -

_ers, milk-bottle o T

. flllers and ¢ap- . . .

; pers, apparabus H

i specially design- [ !
ed for festing milk ' A
and_other dairy o
produce, and | - : _ . : .
incubators ; also o - C - .- . ) B
component parts o : AR B
of thesa applian- ) . . Al S
cet, provided that - ) - E T
they can be readi- S st i
1y fitted into thewr - 3

3 - propet places - in
) tiie appliances for .
which they are| -

. imported and that ;
they cannot ordi- . e
narily be used for : R 3
other {han dairy
and poultry farm-
ing purposes. o

Substitute and | « 3 g 1
L 79 () (The following Dairy L e Free
e | "0 | o ey roy
iog ppliances,
places namely, cream ;
separators, milk | . . g - . gt ) .
sterilizing or pas-| . L. - 1 : P
‘teurizing - plant T ' ;
“jmilk aerating and e S i : |
-cooling apparatus, | .y : [
churag, butter dry- .

ers, butter workers, !

milk-bottle fillers L l

and. Cappers, . Y . t .
appatatus .speclal- : - ) | P
1y designed for
testing milk and ,

otherdairy produce, . . l

and  incubators ; oo !

also component : !

-parts  of these '

appliances, provi:
ded that they can
be readily. fitted
into thejr proper
places in the ap-
pliances for which
they are imported.
and that they can-
not  ordinarily be )
used for other than

dairy and . poultry '
farning purposes. - o

.

. 72 (32) -Milking macl1inesl - Tred” :

3t

e

{iix) For .. | «“#78 (2) | The following Elec- -

@ e o Snstra. | Bevenme | 80_per et ad
ments. Apparatus | - - vaorem. - . -
and Appliances, o
namely, = telsura- - i
-phic and telephonic
instruments, ap-
;paratus and applian-
ceés not,otherwise
specified, flash R
lights, . carhons, : : i (
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[acT 1

f
i

!
4

a
-l Substitute and
$nsert In their
appropriate
places.

" Item.
No.

Name of article

Nature of duty

Standard rate
of duty

- United
Kingdom

Preferential - rate of

duty If the “article is

the produce or manu-

facture of

The A
British
Colony.

Duration of
protestive
rates of
duty

condensers, and
bell apparatus,

- and switch boards,
designed - for use
in circuits of Jess
than ten ampbres
and at a pressure
not exceeding 260
volts; also accum-
ulators  batteries
"and  electro-medi-
‘cal apparatus.

“73 (2)

73°(8)

78 (9

The following Elec--
trical Instru-
ments, Apparatus
and  Appliances,
namely, telegraphic
and telephonic
instruments, ap-
paratus aud apriils
ances not of?her-
wise specifled,
flash lights, con-
densers, and bell
appa raf us, and
gwitch - Dbcards
designed for use
. in circuits of fess
than ten amperes
and at &  pressurc
not excegding 250
volts; also accumu-
lators and batter-
fes not

specified,

Carbons, electric

Electro-medjcal
apparats.

otherwise |-

Revenue

Revenue

Revenue

(Ix) For

“73 (4)

Wireless Receptlon
Instruments  and
Apparatus and com-
. ponent parts there-
of, including all
electric valves,
araplifiers and loud-
.speakers which are
not specially de-
signed for purposes
other than wireless
reception or are
not original
parts of and im-
ported along with
instruments or ap~-
paratus so designed.

valorem.

valorem. -

20 per ¢vent ad
valorem.

30 per cent ad B

.20 per cent ad

Preferential
Tevenue,

60 per cent ai
valorem. :

48 per _cent e
ad vazorem. ]

Substitute and
: inthelr|
appropriate
places.

“73(4)
73(102

73(11)

78(12)

Complete  wireless
Teceivers, -
Electric valves
specially designed
for wireless re-
ception instruments.
Clomiponent parts,
amplifiers and Toud-|
speakers of wireless
reception - Instru-
ments other than
electric valves.
Combination radlo—
phonographs.

Preferential .
revenue,

‘Preferential
revenue.

Preferential
reyenue.

Preferential
revenue.

50 per cent ad
valorem.
650 percent ad
valorem.

valorem.

64 per cent ad
| valorem.

50 pér cent ad

44 per_cent
ad valorem.
44 per.cent T e
ad valorem.

44 per cent |
ad valo

48 per cent
ad valorem.

Tem.
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- -
Preferential rate of -
duty if the article is

s . o : . _the produce or manu- Daurat
. ‘ : Ttem . Nature of Standard rate facture of X of pm’ﬂ&’h
; . . . -No, Name of article duty - of duty - rates of
L ) The | ‘A duty
United British
Kingdom Colony
73(18) . | Wireless transmission Preférentidl 30 per cent ad | 20 per centad .. T
) apparatus. revenye, valorem. valorem,
dgi) 7 *74(2). Rallway materials | Revenuve 18% per'cent ad| ... -
lzi) For ] for permanent-way : valol;em. .
T R ’ P and rolling-gtock, :

namely, sleepers,
other  than iron
~and steel, ~and
fastenings thereof;
bearing - plates,
. chairs, interlocking
i ) - apparatus, brake-
gear, shunting
- skids, couplings
. N . and springs, signals}
' ) turn tables, weigh-
. ’ .| bridges,, -carriages,
wagons, traversers,
rail temovers, scoot-
ers, trollies,
trucks; alsocranes,
. water-cranes and
- water-tanks  when
" imported ~h&r or
-under the orders of
a railway adminis- '
tration :

Provided that for
the purpose  -of |
this entry ‘railway’|” o
.means a line of B ’ . R
railway subject to
the provisions of
R . the Indian Raii-
- ways Act, 1890,
- . - and includes a
L . railway coustrue-
-| ted in_ a State
in TIndia and also
such tramways as
. the Central Gov-
[ . efnment may, by

' - notification in the
official . Gazette,
specifically tnclude
therein :

Provided also that {
. articles of machin-

- ery ag  defined
in Item Nos, 720172
(3) shall not be

deemed to be inclu-
© ded hereunder.

. “74(9) - | Railway . materials | Revenue 182 per cent ad |
‘Stéz:gt;t"ffl :ﬁlq o for permanent-way . valorem.
approprf se“ and  rolling-stock, .
ltlceg ase namely, sieepers,
P . other than iron
and steel and wood,
and - fastenings
thereof ; bearing .
plates, chairs,
interlocking appara~
tus, brake-gear,
-shunting skids,
couplings © and
springs, signals,
turn-tables, weigh-
. bridges, carriages,
“ 'wagons, traversers,
.- . : 1 rail removers,
scooters, trollies,
: trucks ; also cranes,
‘water-cranes and




g
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Preferontisl ra;‘,é
duty if the b.tt.loleoisi
: the produce or-manufag-
Vo ] turd of ..y ¢
Gt " Ofyingy i Duratlon ot
N gf dru t,grate, ; e protestive
! The - ) ; rates of duty
{ s A | o
\ ‘ ‘ |- United | British
i i Kingdom Colony| -

Name of article .’ "

fotaiedd
quiod

" water-tanks - ‘when_ |~ : : by W Q.-
i\mﬁ\orﬁ‘ed N by Or:“ Vit ‘ . At oy H N T
r.oo. | under the orders : |
! of a railway ad- - B R i
R ministration : - t :
' . +] Provided that ‘for | - A ;
’ the ~purpose of |
this entry ‘railvay’”
means a line  of
rallway subject
to the provisions H : BT ]
of the Indian S v f ;
. Railways Act, 1890, ) HEFE [ . :
and includes a : b : :
railway construc- - ‘. - .
ted in a State in : - oo . -
India and also : : .

! such tramways s .
J : as the Central Gov- : : ‘
: : . erntoent may, by o . Wit
notification in the : . S
| official _ Gazette, ‘ B
. specifically include : e e
B B ;| . thercin:

L ) | Provided also that
B articles of mpachi-
: ) i nery. as: defined
. in Item Nb, 72 or
: . 72(3) shiall not
: ; be deemed to be
included hereunder,

_ | 44" | Wooden raflway | Revente e
‘ gleepers -,  when ; 15 per bg.:ﬁ _
! imported | by _ or . valerpm. .. .-
: i . under the orders.of :
: a railway ‘adminis-
tration ¢ ¢
Provided that for ;
the purpose of [ - - C N
: this entry ‘railway’ Co . . I
i u means & line of ; B o
, H railway sukject to N .
S : _ the provigions of the

'

: Indian - Railways ) ; : ; e
i i} Act, 1890, and . P o S T i
! : : includes & railway . : -
] i constructed in  a E X h o ;
H . i State in India and R T fire -
! : ! S also such tramways e
P . as the Central Gov-
: erminent may, by
notification in the R .
official _; Gazette, . N o B
specifleally include
thereln. ; ; . ] R

§ qmi) Fer | #76.(]).] . Motor cars dnoluding | Proferential |~ 50 per cent @d (423 : :
‘ o taxi cabgand arti~ | ‘revenue . per cent 423} per cent,.
L ; o cles (other' thai « Tevenue. | valorem. ad valorem

: ) i rubber tyres and i : {

8 ) . tubes) adapted for . ) L [ .

S i || use as parts and ' . [T

: : accessorids thereof, | - o .

: . ; . provided thatsuch
. articles asare ordi-

vy

. : i . narily algoused for :
: . : | . other purposes than ' ’

. © aspartsand acces-
H ) : sorles of motor
i i vehicles: included
in this Item or in
Item Nos. 75 (2)
! and 76(8) shall bhe
i 3 - dutiable at the rate
! of duty specified
for such articles,

—?



ust) For |

ap Droprlatei
®lages.

(xiv) For.

Substitut,

(ixvi) For

Cof

| nap;

provided that such.
artioles agare ordi-

),_

accessories of motor
vehioles included in
this Item or in
Items Nos. 75 (g
end 75 (3) shall
dutiable at the rate
of duty specified for
such artlcles

. algo. used ...

T. for, other purpeges
‘than as parts and.

ad vadorem,

plus.- Gpercent |.

"77(2)i Qptical, sc\enmﬁc Revenue 30 ‘per cpntiadio) £ ”
S Philosophical and’ valorémii: /.. ol
Surgical Instru- Cewind L,
ments, apparatus R
‘and appliances. :
o LAS L
“77(2) | Sclentific, 80 per cent .ad | .
R : E}]ucalandSutgical 1 valorem. - -
struments, appa- .
ratus and appli- .
ances, .
77 (4) Optical Instruments, | Revenue 20 per cent ad e "
apparatus an . C ‘1 vulorem.
. appllances.
“78 Clocks and watches | Revenue 80 per cent ad M
and parts thereof, ’ o valorem. . .
Clocks and watches | Revenne @0 .per cent ad " )
and parts thereof lorems. :
11 ‘légg ot.herwxse Bpéel- s ,
{ (| Pne-dgyialarm clocks| Revenue: y: /liw: a@t 2 (P
K97 ey TEreE: e ey ,\)—,\,_ R T
“79 “Miisical Instruments | Revenue 60 per cent ad
. and parts thereof, valorem.
all sorts and records .
for talking machines
RO V) D | R G RERTEROE B
“79 Musical Ingtruments | ‘Revenue, . ; it |60, pbr dent ads|. S
and’ a%éq ‘thigreof, | e gaggeng o '
all " sorts . an
records for talklng
machines
;Coyf ga.mes, playin .iRevenne ., -;.::|;60:-per eent-ad.| .
catds and rTequisites vglorem,
for ‘games and
sports, bird shot,
t0y cannons, air

guns and air plstola
for the time being

b exeluded in an%}mrb -

om t'n=

nnerat.ion B

Preferentla} Tabo i
duty if the article 1s '
3 I . the l1])11_'0%1109 p or D of
manufacture of - aration
Name of article Nature of duty St:angaardﬁ rate - - oteotive
. Ceo S of duty- - IR et . | rate
The wrA : ates of dut)
United British :
Xingdom Colony
Motor cars Including | Preferentlal Prefere t,la.l :a.te 164 per cent ”
taxi cabs and arti- [ reveuue. achually| ;.ad valorem.
cles (other than charg d abebhe sk it
rubber tyres and time far, suc
tubes) adapted for rodugts  of 4. a1
use as parts and nited King-
accessorles thereof, dom : origin




L2 ‘ o ‘  Indian Tariff (Amendment) - - Yaer 1

Preferential rate of
duty if the articleis |[¢-
I . ) the produce or manu«
i B . . ; . D facture of - .
I . Item- | Name of article . | Nature of duty | Standard rate - Duration of

o . of duty ; — protective

. The A rates of duty

United British
Kingdom Colony

of .all the : prohxbl
tionsand directions | -
contained in .the
Indian Arms Act, |
1878, and bows
and arrows.

Subsigute . {84 Toys, games, playing [ Revenue 75 per cent ad:
cards and requisites Y ovalorem. = -

/ for games and :

i sports . (excluding g .
! . fishing hooks), bir
. i : ghot, toy cammns,
. air guns and air
{glsto]s for the. time
elng excluded in

i
e " any part of Brifish
i : - | India from the |
i . - operstion of all the

P rohibitions and
P - irections contained
[ . _intheIndian Arms
: : . Act, 1878, and bows
and aIrows.

i : o B Tishing ho_oks . | Revenue - ‘30 er cent ad e s
! . A R R b:valorem. LA P

b '~ © . 'SCHEDULE B -

" (See section 43" -

- L Artlcles comprlsed in- Iﬁems Nos 4, 9(3) 13(4) ‘15, 20(1) 20(2), 20(3)
B 20(5)(a), 20(8)(s), 20(9)(w), 22(B)(b), 27(2), 26(8), 30, 30(2)(a), (b), (c) and (d),
: 85, 45, 49(a) and (b), -h5, 60(2) 60(3) 72(1), 72(8) 72(9) 73(2), '74(2) 77(2)
78 and. 84. = : T :

IIL. Artlcles comprlsed in Ttem No: 24(8), in so far as the rate of duhy shown
under the' column headed ““A Brltlsh Colony'* is - concerned ’ : '

L. Articles comprlsed in Ttem No. 28, in so far as the rates’ of duty shown
under the columns headed “The United ngdom” and . “A British' Oolony”

" are concerned

1v. Artlcles comprlsed in Ttem No. 75(1) in so far as the rate of duty shown
. under the column headed “‘The Umted Klngdom s concemed




E ’ Indian Tdriﬂ .(A‘-'mendment) ‘ }

~oF 1949}
| SOHEDULE ©

(See section 5)

, "| No efItem in the Tirst . .
Serial No, Sehedule to the Tariff Act . Name_ of artlcle

1 15 (3) Tallow,
2 46 (2) Wool, rtaw, and wool tops.
3 64(2) Copper unwrought, ingots, blooms, slabs, cakes, tiles, blocks.
. . ’ bricks, billets, cathodes, blister, bars (electrolytic wire
bars).
4 67 (3) Lead ingots, pigs and lead scrap,

5 68.(1) ' Zine, uniwrought, Including cakes, bars, blocks. ingots, tiles,
' . : (other than boiler tiles), hard or soft slabs and plates, dust,

dross ang ashes, and broken zine.

v

parts, aecroplane engincs, saeroplane

76' ' Aeroplanes, aeroplane
es and tubes used exclusively

* engine parts and rubber tyr
for aeroplanes. :

‘(‘?IPD-—II 5 M of Law—3-5-49-—500




